LOK SABHA DEBATES

LOK SABHA

Friday, February 23, 1979/Phalguna 4,
1900 (Saka)

3 a—

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Search Conducted at House
of Shrimati Indirqg Gandhi

t*62. DR. RAMJI SINGH:
SHRI G. Y, KRISHNAN:

Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether a search was conducted
in the underground vault in the gar-
dens of the grand new Mehrauli house
of Smt. Indira Gandhi;

(b) it so, the information on the
basis of which this search was made
and the things discovered;

(c) whether some people had given
this wrong information to lower the
prestige of Government; and

(d) whether to unearth black money,
Government also propose to organise
raids under Section 132 of Income Tax
Act, 1961 in the premises of other
politicians and industrialists against
whom there are allegations of undis-
closed income or property?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The farm
house of Shrimati Indira Gandhi in
Chhatarpur village was searched by
the Income Tax authorities on the 19th
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January 1979, under an authorisation
issued by the Director of Inspection
(Investigation) under section 132 of
the Income Tax Act, 1961. No under-
ground vault was discovered by them
in the premises.

(b) Information had been received
to the effect that some members of the
household of Shrimati Indira Gandhi
had burried a metal container under
the floor of her farm house in
Chhatarpur village, and that it con-
tained valuables. On the 19th
January, 1979, further information
was received that digging was going
on in the farm house of Shrimati
Gandhi, presumably for the rémoval
of the valuables. The Director of
Inspection (Investigation) was satisfied
after survey, that there was a prime
facie case for the search of the pre-
mises.

Since the belief on the basis of in-
formation received was that a metal
container had been burrieq under the
ground, a metal detector was used to
locate the same. The metal detector
failed, however, to reveal any metal
container in the premises.

(c) It is not possible to draw any
such inference.

(d) A search under section 132 of
the Income Tax Act is conducted
wherever warranted.
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Director of Inspection (Investiga-

tion) was satisfied after survey that

there was a prima facie case for the
search of the premises.

NMIAF b e ! @
&1 §aTE §1 S W9 qE

VRETHWA T 47 | &Y Y0 qg u & ¢ fw g
THEEAT AR F | FEH ® TN ¥ TG
o feart 97 awar § afea fedy g ot
®Y 7 qfew® 7 AFY q@TE AT qEAT |

Q% wrPia aeer : qifearie w1 g aarg

A0 I FT AAH §, § q7 FEAT wIRAT
sfwmﬁﬂn!ﬁmﬁwﬁfm'ﬂ&h
g ferm ) wd ... waEmw ...
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e
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T 39 v gfaw 99 R a9 A @ v wfe-
a8 it w9 7 | & wgt FW T A ®R A
nﬁmwﬁﬁﬁlftﬁwﬂmzﬁmn
g quw a% fE A ® G WY @]
1 AEY (SqwET). . AEE R O A @r v |
oYy AT ® wIR, QAT TF 62 § A% AG
EY T § Iq I O FHHAT A o | qgh
g & I 3w fw fefr @ @ &
iced 11

MR. SPEAKER: Don't record.

it wfrewTy JFE ¢ IR FRAEENT
%! ¥ gg 91 ¥4 fE agi § A a9y W §
QX g® AT § TE § A1 IR 7w Wy ZAE
femr ok gfam sfave 3 g " w1 ER
feqrfrd ag sw s fragwrewgi mit g
(sowgm) 1

MR. SPEAKER: Don't record.

no Twet fag : wegw WEEg, FAI A
Tg ATAT ATEAT § 6 I & w1 #q aghIeta
& WY o g9 §F v x=Y fore Wiy aamdy ady ?
oF TR foree Y B @ srdY AT Qo
A faee & frifer fegr mam 1 & ag e
g § e o /T ® e | ag wwr nan —
This is a crime against decency, most
heinoug act of vilification against Mrs.
Gandhi and her family by Janata
Party, subversion of legal norms, puni-
tive act, disgraceful act......

§ ag Q@I K1 FAAT & K WG )
& gL § qg 997 g § fe 91 fo za &
W | 1 wzaw ¢ fe P e iy ®
T FT 69 &% 7 § FAW @ar Ayz § 6}
IAAT FE & FOF @ @ § 1@ 2, wfwa
az qze S sy g1 w4 faw § @ 9gE
afe wfiar fr 7Y freelt, 37 & w1 AT W
avaEx §Y 74Y 3 f6 ua wnd A f asw
e (vww)

MR. SPEAKER: Please come to the
question.

SHRI P. VENKATASUBBAIAH:
Can you permit him to make such
insinuations in ‘a supplementary ques-
tion? Please get it-expunged. (Inter-
ruptions).

1¢ Nt recorded.
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MR. SPEAKER: You should not use
this occasion for making a speech.
There are other occasions for that.
You should only ask the question.

1o Twlt fag : Asuw wRIwg, § a8 QEAT
¢ & s ImIRT IS @ am A
¢ fr g9 73y § @ feT i &
W R gt § RENm § i aifw
TR g9 ¥ @ g 9% ?
e WAt awy twer s (it woofag )
fra @ M ag g {5 wafs smiwe
RN A g emy § fFIa® T w0
t A fax AT ww A wT AT
7 ST w0, N AT FAH W T
 Jzar 1 AfeT wwavl &1 9 ag g fasy
@ g, ST T¥T WEAU 7 AN FO
a1 7€} fear, e 39 faafad § waege
, ARYex AEY &, Y oW ATHE § 2@AT £T G
1
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SHRI P. VENKATASUBBAIAH: The
replies given by the hon. Minister and
the supplementaries put only show the
vindictive and malicious attitude of
the Government in covering up their
inefficiency. (Interruptions). The
person involved is the ex-Prime
Minister and the hon. Minister says
that there was a prima facie proof
that there was something going on and
he also says that he got the informa-
tion that there was a truck with some-
body with a suitcase and that sped
away. All these things go to show
that this is only an act of vilification
and vindictiveness, May I know what
action the Government propose to take
against those people who have given
them this type of blatant and wrong
and wilful information and also what
was the material with the Director to
show that there was a prima facie
case? The Finance Minister has said
that it has been 3 sort of regular prac-
tice to make such raids. May I know
in what cases such raids have been
conducted, what was the material
available, whether the Director has
given correct information and what
action you are proposing to take when
you found it to be utterly incompetent
and intended only to malign and
character-assassinate the  ex-Prime
Minister?
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SHRI CHARAN SINGH: So far as
my hon. friend’s charge against the
officers that they are guilty of mala
fides in this connection is concerned I
have only to say that it is a matter of
opinion. In fact, they were not so
actuated by the mala fides etc. at all.
Section 132 of the Income-Tax Act
authorises the income-tax authority
to make a search if he receives infor-
mation, an incriminating information,
which goes to show that some money
or some treasure has been hidden
somewhere. So, under the law they
are entitled to make a search. On the
17th January the Sabhapati of the
village, the Gram Pradhan—] don’t
remember his name exactly—had
tendered evidence before the Com-
mission, before the investigation
authority appointed by the Manipur
Government that such and such article,
a container perhaps containing valua-
bles was deposited—they have not seen
the valuables themselves—under the
ground. This was only on the 17th.
On the 19th morning they received
some other information. On that in-
formation they went to the farmhouse.
With their own eyes they saw the
digging operations going on.

*k

(Interruptions).

MR. SPEAKER: Do not record.
SHRI MALLIKARJUN: #*

SHRI CHARAN SINGH: With their
own eyes not only they saw the digg-
ing operations going on, but also a
matel object put in the boot of the
leg, and after that they saw the car
moving out of the farm house.
(Interruptions): So, there is no ques-
tion of mala fides at all. As I have
already said, we are looking into all
this. That is all.

=it fera svorqor weafen < T gAY S aETEy
f& O wEErd § et g T @ A
B W F AR K A q@d o § 59 ou
1 A w2 & &7 21T |1 IE FRET A
e T e o wrd ?

MR. SPEAKER: It does not arise.

**Not recorded.
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Setback in India’s exports to Irar

*63. SHRI BALWANT SINGH
RAMOOWALIA: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pieased to state:

(a) whether the turmoil in Iran has
caused huge losses and setback to the
export of Indian goods to that country;

(b) is it correct that engineering
goods worth Rs. 5 crores exported
from Ludhiana (Punjab) to Iran are
lying at Bom_bay after being returned
from Iran; and

(c) if so, what steps he is taking to
save the Industrial activities of Punjab
due to this development?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) The turmoil
in Iran has affected the export of
Indian goods to that country.

(b) No such information has been
brought to our notice. However, some
ships have off-loaded cargo meant for
Khorramshahr (Iran) at Abu Dhabi,
Dubai and Okha.

(¢) Government is keeping a close
watch on the situation and taking
necessary steps. Alongwith the
stabilisation of the political situation
in Iran, it is expected that India’s
trade relations will not only return to
normalcy, but will improve, *

SHRI BALWANT SINGH RAMOO-
WALIA: To my surprise, the Minister
has said that he has received no in-
formation. The news item, which is
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the source of my question, was publish-
ed in all the leading papers of Punjab
including two English dailies. Will The
Minister explain as to why his Ministry
did not contradict the news item?
The Minister says that some off-load-
ing was done at Abu Dhabi, Dubai sand
Okha. Can it not be imagined that
these goods might be lying there?

® gy qx I 1 W ag gw & fE 6,500
T T A FTCT AT T JATC W4T § IawT K1
AT MF MY FOF §, W T E @ N
o & fe S @I Wl o)X Iara T g
I g @ O AT qgt 9T s ¥
frmsym iR mafm st}

SHRI BALWANT SINGH RAMOO-
WALIA: Will the Minister explain to
the House as to what steps his Minis-
try has taken to compensate the loss
in exports and mutual trading, after
the assumption of power by Mr.
Khomeini?

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA): As
the House is well aware, the political
conditions in Iran are getting stabilis-
ed. We have already initiated our
dialogue with the new Government
and I am sure that perhaps because of
the emphasis given by Mr. Khomeini
and his Government in not making
huge investments on military prepara-
tions, they will have more investments
for the people and it will certainly
help us in boosting up our trade. I
am sure that in this context, such
losses will be compensated in the long
run,

SHRI M. S. SANJEEVI RAO: The
hon. Minister is aware that there is a
big trade gap of nearly 1400 crores.
We also know that Ira,x} is one of the
potential countries to which we can
export our goods to reduce the trade
gap. You are well aware that the
Kudremukh Project ison the anvil and
by 1980 we are supposed to export
iron ore slurry to Iran. I am sure you





